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SHRI S. R. DAMANI : He should not
misunderstand me. I said thatthe cost of
production is more than the sale price.

SHRI MOHD : Shaffi Qureshi;
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SHRI R. D. BHANDARE : I had put
a specific question on mismanagement, what

action Government has taken.

MR. SPEAKER : That is all over now.
16.07 hrs.
MATTERS UNDER RULE 377

MR. SPEAKER : We have finished the
As I said, I am
few questions. Fricnds
questions. Only
the question

business on the Agenda.
going to allow &
have already sent me (h?
the hon. member who asks
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will be allowed and the Minister will reply.
Otherwise it will take a long time, and only
one subject may be discussed, and it will
not be fair,

SHRI ATAL BIHARI1 VAJPAYEE
(Balrampur) : I thought there was no need
to write to you,

MR. SPEAKER : First I will allow
them, because they have already written
to me, not now but in the morning itself.
After that I will give a chance to others.

MR. §. M. BANERJEE (Kanpur) : I
have two questions to ask. News has
appeared in many newspapers that the
Kerala Government wanted to withdraw
all the cases pending against Central
Government employees who participated in
the 19th September strike, but the Central
Government has issued directions to all
Central Government undertakings in Kerala
to oppose withdrawal of the cases in the
courts. l1would like to know from the
hon. Home Minister how far this is true,
whether they have issued such instructions,
if so, what are those instructions and what
is their specific objection to the withdrawal
of the cases.

Secondly, today nearly 800 teachers have
come here from all over over U, P., especi-
ally from Meerut, and myself, Shri Joshi
and others addressed them. It is not a
party problem, it is a national issue before
us. Twentytwo lakhs of students in U. P.
are unable to attend their schools because
of the strike, The teachers, demands are
justified according to the Education Minis-
ter and according to the Prime Minister.
Everybody has got every word of sympathy for
them, but as we say in Hindi, 02} w1¢ &1
= 8, gw=dt &1 7 | You cannot have

bread out of sympathy, you require wheat.

I would like to know whether it is a
fact that thc Prime Minister or the Educa-
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tion Minister had any talk with the Gover-
nor and, il so, what is the outcome of it. Is
hte Centre prepared to give Rs. 2 crores and
5 lakhs-it is not 6 crores and 75 lakhs-so
that the strick can come :0 an end’ ?

Lastly, the Prime Minister promised to
take over one of the units called Cooper
Allen & Co., a unit of the British India
Corporation. The Government promised
and the Prime Minister wrote a letter that
they are going to take it over under the
Defence Ministry. Nothing has been taken
over with the result that they are closing
down this factory from tomorrow with the
result that 4000 employecs will suffer.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Only this
morning while replying to an unstarred
question No. 5357 wec had informed the
House that it had been conveyed to the
Kerala Government that it is the obligation
of a state Lo so cxercise ils cxecutive powers
as to ensure compliance with the laws made
by Parliament and that cases arising out of
the Essen‘ial S:rvices Maintenance Ordinance
and pending in the courts should not be
withdrawn rendering infructuous the legal
consequences of laws made by Parliament.
It would be in kecping with this position
that the Central Government officers in
Kerala or clsewhere oppose any application
that may bz made by any public prosecutor
under Section 494 Cr. P. C. with a view to
secure the due obscrvance of th: provisions
of the ordinance.

SHRI S. M, BANSRJEE: Punjab has
already withdrawn.

THE MINISTER OF STATE IN THE
MINITERY OF EDUCATION (SHRI
BHAGWAT JHA AZAD) : Only a few days
ago we had a 2 hour discussion in this
House. It is true, as Mr. Banerjee said,
that the Government have got full sympa-
thy with the genuine demands of the
teachers. The Prime Minister is fully in
touch with the Goveraor, this aftcrnoon the
Governor met the Prim: Minister.  We arc
trying our best that we should come to
some settlement regarding what should be
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the immediate demand that can be consi-
dered and what could be put off later,
keeping in view the genuineness of the de-
mands and the availability of resources.
On that basis talks are going on. 1 cannot
state at present anything but we hope that
very shortly pegotiations will be resumed
between the State Government and the tea-
chers, representatives. We hope it will lead
to some fruitful conclusion.

SHRI SHIVAJI RAO S. DESHMUKH
(Parbhani): I thank you, Sir, for permitting
me to raise a very important issue which
affects the lives of crores of cotton cultivators
in this country. Under your stewardship, I
am glad this House is finding some time,
though at the fag end of the session, to
devote to the cultivators, problems.  This
year it has been most unfortunate spectacle
for the cotton growers throughout the lcn-
gth and breadth of the country that for one
continuous month the prices went on falling
and now they are supposed to be picking
up. They went on falling by hundreds of
metres while they are picking up by inches.
That is the impression which any cotton cul-
tivator today has got, That is why when-
cver this question of falling prices is addre-
ssad to the Finance Ministry, the Finance
Ministry comes out with the reply that the
prices have not gonc below the support
prices.

The support prices of Jind and Deshi
cotton are supposed to be fixed by the Tex-
tile Commissioner who is under the Com-
merce Ministry. They are 40% below the
prevailing market prices even when the
socalled cciling prices were removed. When
the question of fixing of prices for raw
cotton is. raised, the Commerce Ministry
points out the Agriculture Ministry. The
most unfortunate fate of the cotton grower
is that he has been allowed to be drowned
on the ground that it is not below the
bottom of the well.  While the so-called
support price is fixed by the Finance Mini-
siry, the bottom is prescribed by the Com-
merce Ministry and the ceiling is fixed by
the Agriculture Ministry. Let us hope that
these Ministrics, very important  wings of
the Government, would put their heads
together and sort out this simple problem
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. [Shri Shivajirao 5. Deshmukh]

of fixing up the prices of raw cotton. It
involves so many difficultics. Difficulties
can be solved by fixing the prices of cotton
sceds at 2/3 of the weight and the balance
is the weight of the cotton, The number
of varieties of raw cotton are supposed to
be many. It would be a correct statement
to say that we have in this country cotton
varietics which are more in number than
in any other part of the world,

Thirdly, these varieties are grown only
in restricted areas. So, there are no possi-
bilities of fixing, and that is why both from
the administrative point of view and from
the fmancial point of view it is not only
possible to fix the prices of raw cotton
but it is possible to enforce them legally.
This ycar, cotton prices have fallen to the
tune of 20 per cent when the total fall in
the production of cotton approximately is 20
per cent. Today, Indian cotton prices are
below world parity prices, whilc the tex-
tile prices are still the highest. That is why
the Government's plea that cotton prices
have some relation to textile prices which
are fixed by them is also proved false.

In addition, what has been stated by
Shri Deorao Patil comes in. 1 may add for
the imformation of the House that for the
last 20 years, on the basis of the general
rise in the price index, when the general
rise in the price index had been to the tunc
of 120 per cent, on the basis of 1952-53
prices being taken as 100, the rise in cotton
prices is only 60 per cent, whilc in the case
of Agricultural Commcdities the rise in price
is 140 per cent, the rise in the case of cotton
is still 60 per cent. So, this is a clear in-
dication of the fact that it is as a result of
the Government's ill-designed policy solely
designed to suppress the cotton cultivator
that therc is a reduction in the cotton
acreage, If the Government really means
‘business, the Government hasto do two
things: firstly, they should stop with imme-
diate effect the import of cotton, because
the imported cotton goes for the manufa-
cture of superfine varietics, not a single
metre of which is exported. So,it has nothing
to do with expori either. Yet, il the Govern-
ment con allow import of luxury gouods
like cosmetics and lipsticks, I would like to
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know how it is not possible for them to
allow import of long staple cotton. 1
would also like to submit {hat cotton
prices should be fixed with relation to the
general textile prices.

MR. SPEAKER : Mr. Vajpayee may
also put his question now, since it concerns
the same Minister.

st wew fagrdt arde (FemgR)
HEqE WEIRG, @19 T97 FIq qHAT A9
¥ 7g AT s g# & f5 o 1 wiq
10 & == ghm, afsa 59 qqan § 99
oY framl ¥ = T gE A€ fear @
w17 7 faal 7 1 A I g fear &
ot el aeg 4, ¥ WY aF @@ § |
e HA & fF 10 & &1 W fagm &1
HIFE F & aas a2 &1 & geAr
wEleq § arAar wTg W & aer faa
%Y gedTe oy ag wfifma &9 %
S ar AeY g g9 e A feT
faame &%& g wlqur 3 7

SHRI CHENGALRAYA NAIDU
(Chittoor) : The Minister has assured the
House that if the groundnut prices conti-
nus to fall the Government will purchase
the groundnuts and see that the prices do
no fall. Now, ...

MR. SPEAKER : I am most sympathc-
tic tawords groundnuts, sugarcanc and all
that. But I cannot allow a discussion

now.

SHRI CHENGALRAYA NAIDU
Groundnut has become a hard nut for the
Minister.

SOME HON. MEMBERS rose,-

MR. SPEAKER : I can allow questions
which are relevant now, but if, every oth:r
point is raised, then there will be no useful
purpose served.
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ) : In regard to the problem
raised by Shri Shivajirao S. Deshmukh,
I appreciate his anxiety for the cotton
growers. Many of the problems raised
by him are dcalt with by the Commerce
Ministry. But as for as the fixation of
prices of Kapas is concerned, that is a pro-
blem which is engaging the attention of
my Ministry. But at the moment, the
system is, the Commerce Ministry fixes the
prices of cotton. The point which has been
agitating many people is that the price of
ginned cotton should not be fixed but ins-
tead the raw cotton should be fixed, that
is one of the points which we are trying to
go into and this was also a problem raised
in the consultative committee meecting this
morning. The experts have advised that is
very difficult to fix the price of raw
cotton unless we have a grading system all
over the country in important mandies.
But a suggestion was made fo my minisiry
that we may consult Members of Parlia-
ment who know the subject. 1 have
assured them that we shall do that.

SHRI M. N. REDDY ( MNizamabad ) :
In Andhra, during the last 45 days there
is a strikc by sugarcane growers, with the
result that more than 11 factorics are
closed and there is a great shortfall in
sugar production. After the announce-
ment of the minister the other Jday that
Rs. 100 will be paid by the sugar factories
all over the countr,, so far po formal
orders have been issued. We have called
off the strike_on the assurance that millers
would pay Rs. 100, now they are saying
that the concessions to be given by the
Government are not yet clearly spelt out
and they arc not in a positior to know what
is going to them. On 17th morning, the
Prime Minister and Mr. Jagjivan Ram
agreed to raise the statutory minimum
price of sugar to Rs, 8.04 but it has not
yet been announced. 1If it is announced,
it would enable factories to pay Rs. 100.

Since the scason is delaycd in Andhra,
millers arc threatening that they would not
~
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crush the bonded cane with the result
that lakhs of farmers will suffer and there
will be a great short-fall in production.
The minister should ask the millers to
pay Rs. 100 and also crush the eatire
bonded cane,

There is a lot of maize, to the extent
of Rs. 20 crorcs worth, available in Andhra,
which is not allowed to be exported to
outside States. The statutory price fixed
by the Central Government is Rs. 55 per
quintal. But during the last four or five
years, neither the Food Corporation nor
any other central agency comes forward
to purchace it. Agriculturists are not able
to sell it even at Rs. 40. I would request
the minister to advice the FCI lo purchase

the maize or allow large-scale export to
outside States.

SHRI ANNASAHIB SHINDE : About
sugarcane price, the situation has completely
‘changed over the last one woek., Most
factories have gone into produciion. 1 can
only repeat the earlier assurance given that
we have advised the factories to pay Rs. 10
per quintal all over the country, and
if there is any dilliculty, we shall look
into it

Aboul maize, il Andhra Government
wants the movement restriction 1 be removed,
we shall b2 prepared to consider it favour-
ably if th: Audhra Governmesnt makes a
formal approach that it is not possible to
market it in their own State.(Interruptions).

SHRI CHENGALRAYA NAIDU:
The Minister has not replicd about ground-
nut,

SHRI ANNASAHIB SHINDE : This
matter was discussed on th: floor of the
House. 1 sympathise with him.

MR. SPEAKER :
discuss with him,

You can go and

sHRI & M. BANERJEE : About
Cooper und Alen Co., since they have
declded to take it over, the Board of
Diroctors is mecting tomorrow and 1 would
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only request them to see that this is not
closed down.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS (SHRI
RAGHUNATH REDDI): I hope the
management will not take any precipitate
step to close it down.

SHRI1 SAMAR GUHA (Contai) : Sir, 1
want to draw the atten.ion of the Governme-
nt, through you to a tragic incident that has
appeared in the papers several times about
Mrs, Geeta Bagchi, wife of a Delhi doctor,
who was carried away during the October
floods in north Bengal to East Pakistan.
It has been reported that she had been
rescued in East Pakistan and sheltered
in some placc. Various reports have
appeared in the papers. 1 had also given
notice of a Short Notice Question--that has
not been rejected=-and I had some corres-
pocdence with the Prime Minister also.
She assured mc that she was trying to do
everything possible and, through our
diplomatic office in East Pakistan, sh: was
trying to get correct information as to
where she has been rescued and where she
has been sheltered. 75 days have passad.
Not only I am getting numerous letters
from differcnt places but also the unfortus
pate father and the husband of that un-
fortunate lady are contacting me almost
every alternate day. I want to know from
Government why the Government has not
yet issued an authoritative statement on
behalf of Government as to th: result of
the enquiry made by our diplomatic
mission in East Pakistan and, actually,
‘what is the position. That shouald b2 made
clear becaus: it involves not only the
hanour of thz country but it involves
human question also, It would urge upon.
the Government to make a statement as
to the fate of that unfortunate lady.

SHRI M. L. SONDHI (N:w D:lhi) :
They have not don: anything about the
release of 17 year-old student, Trilok
Chand Gupta of Sarojini MNagar, Now
Delhi. Why are they so callous 7 H:
is detainzd  in Pakistan under very harsh
conditiogs in Muln and Lahore jail. Thay
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havc not done anything for the last 2 years.
It is shocking. It is the callous attitude on
the part of the External Affairs Ministry.

MR. SPEAKER : Order, order, When
Mr. Samar Guha is standing, jou are
asking something. Is it proper ? Let
him finish first.

SHRI M. L. SONDHI : Two Yyears
have passed and they have done nothing.
It is shocking !

MR. SPEAKER : Even if it is much.
worse, when one Member is standing and
asking something, it is not proper that you
get up and shout.

SHRI SAMAR GUHA: Then, I want
to draw the attention of the Government
to another matter about East Bengal
refugees. Today, I was shocked to find a
report in the press attributed to the Reha-
bilitation Minister, Mr. D.R. Chavan, in
which it is stated what the Minister has
said about thos: refugees who have come
to Delhi-I quote:

“They have come here with their
women and children to blackmail the
Government."

Isit true 7 It is not oaly shocking but
I should say it is unbecoming of a Minister
holding an important position in ths
Government. These unfortunitz refugees
are nz ghar ka. na ghat ka. Thay are the
victims of the sins of our national leaders.
Some of those refugees have come here
after five or six years; th2y tried to live
in Pakistan. Only those who know th:
condition of the minorities in Pakistan
can understand under what comp:lling
ciroumstances they had to leave their hearth
and home. We know the characteristics of
Bengalis, how they love their land, Swjalun
Subalum Malayaja Shitalam, how thzy lovc
their language Aa Mara Bangla Basha,
how they love their culture, So, this is a
human problem. I do not want to mak:
it u political issue, This is a human prolen,
Somewhere in India they should get a place
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to live as humanbeings. They do not
expect any thingelse. Those persons have
not come here on a merry-: o-round. They
have come here under certain compelling
circumstances. [Is it not shocking that in
this biting cold they have no clothings over
them ? If you look at them with tattered
dress and shattered homes Iam sure it
will be difficult for you to control the tears
in your eyes. They are all slceping on the
footpath near Kalibari and other areas in
this biting cold.

Therefore, I want to know from the
Minister concerned whether the sratement
attributed to him is factual. Secondly, 1
want to know from him whether the
Government will try to assess the condition
of the refugees, the conditions which
compelled them to come here. Thirdly, I
want lo know whether Government will
make a human approach and see that their
problems are solved, that they are sent
back to places where they can live as
humanbeings,

SHRI B. K. DASCHOWDHURY
( Cooch-Behar ): 1 sent a notice under
rule 377 on the same subject on which my
icarred friend, Shri Samar Guha, spoke
row. Those unfortunate refugess have
come here under certain compelling circu-
mstances. They have been housed in places
where no human habitation is possible. 1
will not narrate all those things. I would
simply like to say that thc statement that
has appeared in the Hindustan Times (he
statement that is said to have been made by
the Deputy Minister, Shri D. R, Chavan, is
very shooking and heart-rending; it has hurt
the sentimcats of all refugees and, I think,
of all the Members of Parliament. I request
the hon. Minister to clarify the position
about the remark that has been made.

Inthz end, I wish to maks it very
clear that my purpose is to stress the hum-
anitarian asp:ct of the problem and not to
have any argument with the hon, Minister.
T have no hasitation to accept thz clarifica-
tion and th: assurances of both thz Minis-
ters of Rehabilitation here, not only as
Ministers but alio as our colleagues in this
House,
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THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B.R. BHAGAT) :

I entirely agree with the hon. Member
that the case of Mrs. Gecta Bagchi is a
matter of deep human concern. I can assure
the hon. Member that we arec energetically
and very actively pursuing this matter. Our
Deputy High Commissioner has becn in
continuous touch with the East Pakistan
Government. We have written to the High
Commissioner here also. Whatever clue we
got that the lady was in a particulars place,
we have tried to verify. The East Pakistan
Government has also assured us that they
will fully cooperate in this and they are
trying to do their best. But, so far, we have
not been able to trace the lady, We have
nothing to report to the House and to the
hon. Member for the simplc reason that we
have not been able to trace the lady. But
I can assure the hon. Member that we are

actively pursuing this and we will do
whatever we can,
SHRT M. L. SONDHI : What is this

answer 7 This is not worth the time. He
is holding out a blcak future .. {Interr-

uptionsj) 1 wish he getslost in Pakistan
one day.

MR. SPEAKER : Somebody else will
become the Minister. Opposition won't
get any gain.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION ( SHRI D.R.
CHAVAN ) : My hon. friend Mr. Samar
Guha has drawn my attention to remarks
which are appearing in certain newspapers
aboul sone persons coming to Delhi, men,
women and children, with the intention
of blackmailing the Government. I must
tell him that thisisa very unfortunate
statcment, which 1 have not made. I can
clarify the position as to what happened.
Som: 2 or 3 days beforc. after the House
was closed, 1 went home. Some person
from Hindastar Times gave me a ring, and
what he said was : “What have you dong ?
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[Shri D. R. Chavan]

What is the decision 7" His name was
not known to me even. He gave me a ring
He asked, ‘What is the decision 7 1 said,
‘1 Just now came back from the House
There was a Division. I don't know what
decision has been taken becausc I have not
gone to the Ministry. You please give a
ring to the Secretary, Rehabilitation Depart-
ment., When [ was talking this very
sentence, I received a call from Poona.
And then this gentleman whose name 1 do
not know--after [ got this call from Poona-
did not talk to me. This is what happened.
Had I made the statement I would have
owned it without any fear. But since I
bave not made the statement there is no
point about it.

Then, secondly. about these persons
who have comne all the way from Panna,
there are two batches as a matter of fact,
Some of the persons have come from Forb-
esganj and Madhubani. The total number
of familics is 180. Now, concerning these
persons, I may explain the pesition. The
position is like this. Out of 180 familics,
110 families are small trader families. To
these persons loans were given ranging
between Rs. 3.000 and Rs. 4,000. Financial
assistance for the construction of houses
was also given. Now, these persons have
frittered away all the resources and these
110 families have come over here and they
are squatting before the office of the
Department of Rehabilitation saying
*‘We have exhausted all. There is nothing
now. Therefore give us more financial
assistance and put us back in the relief
comps and restore our doles, that is
concerning 110 families. Now. there are
the other 60 families They are, what is
called unsponsored familics. Unsponsored
family means the family which never sought
any admission in any of the camps. Itis
only those families which seek admission in
the camp which are entitled for relief and
rehabilitation assistance. Nobody knows
where these families were, these unspon-
sored familics, and what they were doing
for all thess years. This is another category.

Now, concerning the Panna people, the
first batch came. It was scnt away.
Immediately after that, I went mysell to
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Panna, moved from place to place, village to
village, site to site, persuvaded those people
that T wculd look into their grievances.
According to me, the main difficulty was
providing irrigation facilities and all that.
There are schemes for various rehabilita-
tion zones in Madhya Pradsesh under the
consideration of the Department of Reha-
bilitation, costing Rs. 732 lakhs and we are
giving top mest priority to this. When
irrigation facilitics are provided they would
be economically rchabilitated. 1 told them
don't try to come to Dzlhi for everything.
Then, immediately after that the report
came that all these familics have deserted
Panna and are squatting in front of the
station at Satna. Immediately after receiv-
ing this report, 1, along with my Joint
Secretary, went to that place and then, I
spent nearly about three hours persuading
these persons to go back and not to come
down to Delhi, because human suffering is
involved in it. In spite of that, these
persons have comz. Now, we are request-
ing them to go back to. Panna. They say,
P.nna lands are not good. The basic thing
is this. The lands arc released by the
State Government.  Whatever lands have
been released,we are reclaiming those iands,
bulldozing them, terracing them, bunding
them, and giving them all types of assist-
ance, technical guidance, ctc.

An Hon. Member : Irrigation 7
SHRI D. R. CHAVAN : Irrigation also.

Therefore, under these circumstances,
unless these families go back to the place
and give us some opportunity for working
out these projacts and have some patience
for at least a couple of ysars, how could it
be possiblz to do it ? As if, I have a magic
wand at ths wielding of which I can
provide irrigation facilities.

SHRI M. L. SONDHI : Drinking water
not available and that in th: Gandhi Cent-
enary Year.

ot @Y7 wEw e (gOEETE)
cfaarT Y sqqear agy 41 oY qarar ¥91

gt 7
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SHRI D. R. CHAVAN : As regards
drinking water, I met Shri Sondhi and told
him : Why don’t you come and sce the site
for yourself 7 I moved from place to place
and I found that at present, there are no
drinking water difficulties. Not only that,
We imported two rigs from Dandakaranya
and we are trying to decpen the wells which
are there.

Another hon. member asked : why did
you relecse the land before getting the
itrigation facilities ready 7 This proceeds
fiom a lack of understanding of the process
of r.habilitation. The land is released by
the State Government. It is all jungle, sub-
marginal and marginal Jand. It has got,
first of all, to te cleared of the Jungle and
reclaimed, bull-dozed, terraced and bunied.
So many things have to be done. This is the
position.

SHRI SAMAR GUHA rosc-

MR. SPEAKER : No, no further quest-
ion. No answer necd be given,
SHRI SAMAR GUHA ; What will
happen to them. They have no  resources.
They have exhausted their resources. They
have not gol their harvest.
Shri

MR. SPEAKER Jyotirmoy

Basu.

SHRI JYOTIRMOY BASU ( Dizmond-
Harbour) : The Government or India-
managed India Electric Works in Bihala,
Calcutta, has been closed down and the
whole institution bas been given to a liqui-
dalor, Asa result of this action, nearly
1800 workers have been pushed on  to the
strects without any scope for immediate
employment for thzm. They have been given
at the time of closure, on 2n averzge Rs. 35
per head. what a big sum? which could ba-
rcly cover three days’ expenses for a family
in Caliutta. This is a matter of deep regret
and than.e Bcing faced with the desperate
situation, so far six workers have cven
commsuicide within a short time lcaving a
host of dependenis to starve.

The Goveramept bave pot paid their

AGRAHAYANA 29, 1800 (SAKA)

Rule 377 82

provident fun dond cther dues and thus
made things more difficult for them. I hereby
place on record my note of censure on the
Government in this regard.

MR. SPEAKER : He does not want
information ? He thought this was an hour
for censure. I thought it was for eliciting
information,

SHRI JYOTIRMOY BASU : Govern-
ment must immediatcly make some arrang-
ments to disburse the provident fund and
other dues to the.jobless workers.

SHR1 RAGHUNATH REDDI : I had
just received notice of this.

MR. SPEAKER : As [ said earlier.
there is no compulsion atall. If heisina
position to give information mnow, he may
do so. Otherwisc, he may say he is not
rcady.

SHRI RAGHUNATH REDDI : We will
certainly look into the matter and sce  what
can be done.

SHRI JYOTIRMOY BASU : IHow soon
do they proposec to give the provident
fund money dues to the workers ?

MR. SPEAKER : He wants notice.

SHRI S. KANDAPPAN (Mettur) : I
would prefer to ask two questions. But,
unfortunately, therc is onec difficulty for
I do not find the Minister to answer one
question.  So 1 will confine mysclf to only
one question. I hopd since the Minister
of Education is présent hcre he will be
in a position to give an answer. That is
with regard to th: closure of the Higher
Sccondary Education Schoo! at Madurai
about which two days ago I gave a calling
attention noticz, but duc to pressure of
work. the Lok Sabha Szcretariat informed
me that it was no! selected. That is a
good word that the Secretariat is now-a-
days using. Previously  they  used to
reject everything but now they inform us
that it is not sclected. That is the only
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consolation 1 got. Unfortunately the
situation has not improved as the Minister
himself knows it. In Tamilnadu the whole
question of languages is very inflammable.
Unfortunatel;, whenever a small spark
starts apy where it spreads throughout
the Statc resulting in stoppage of trains
and all kinds of things. That is happening
to-day. Thatis the unfortunate position.
With regard to the Central Schools also
that was the issue rai:ed. That is what
I have read in the papers. The Collector
informed the Press and he issued a state-
ment that because of the objection raised
by the local students to the teaching of
Hindi--they have been boycotting the
school--in order to avoid further trouble
he iis closing the school. This is with
regard to the Central Schools at least in
Tamilnadu or in the non-Hindi area. Is
the Education Ministry prepared to make
it clear that the Central School is there
only to maintain the standard and they
will not try to impose Hindi on them ?

SHRI BHAGWAT JHA AZAD : The
Central Schoo! has been established as a
result of the recommendation of the Pay
Commission to see that the Central
Government employees who arc transferable
from, say, Punjab to Kerala and from
Kerala to Nagaland should have onc
syllabus and should have such medium
as casily available to them and with this
object in view Government established
Central schools. It has becn decided by
the Government that the medium of the
Central School will'be English and Hindi so
that this transferable population, specially
in Defence and other Ministries, would
have the facilities. The Government
position is that these schools are bilingual.
That means the medium is Hindi or English.
It has been decided that by and large the
science subjects will be taught through
English and the arts subjects through
Hindi. This is the position. At present
in the South, in the Central Schools English
is the medium and Hindi as a subject. 1In
north India, the medium is Hindi and
English in a subject, We are not doing
anything upusual. We are only following
the general principles of having bilingual
medium. If this is objected to, we are
belpless. We capnot change the policy.
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ft v (feeelt wR)
T AEA, F9 & wwrAReE F 1@
wrar & f arw fgg gfrafadY & amew-
FAAT X 777 & 5 wATETED wRE Az-
A7 FHE A FT IO gE &, 9 ST aH
¥ ¥ gt &, afrw ag fafrees a@m @
awd gEd 1 & fagr w0 wEew @
BT Agar § fF sg at § aew ;@ @,
g nARAEd FRE) KT aF gEE @
ST T FF KT BA WIB THIE 44T
gt |

s} WA W WG ; g NGHA  F
T & fr soz A oee ag wAEY fasrd o
fafsret agea ¥ ag faaig fear & fr ag
oY faorf 9% WX ag 9ex € 9w A
ST FX I | gt aF A gogAwfa
reele FT dad &, 9@ 9T FIGT G|

o UAEAT W (72A7) AL
wgren, & am #1 agr Faq g froom
g% g9 o fF wwnaq & 7w ggen
gw fagr ¥ 2,36,000 grragfra g
FHANE & qraeg T & | 719§ @Qq
g fF 37 &t 7 10 geré & 25 gon
aF ggg faal &1 geaw #r«ar 139§
qgy wa fagrd ¥ wifoq &= 1 g6
oY, a7 Y IFA g9 fam Fr gearw Fy
dr | IRY 25 gars # gy WA e
ST ¥ ¥7g AYAT EIATA GETT &Y |
a 7 w1 7 wvaraw fear a1 fs a &
T o1 ®OAEr wt TE g, 9T w A
fafezmream fear man & 9% fagr fean
I | g TET ¥ wen fF oag e
fazgr & o firdt @Y wdard A
AT TEY VY | QAT Yo qwi ¥ AAAT
qrge 7 W frar 91 | 9F ¥ AT AX TG
w4 wEYZT qEAT AT Y qewarardr afafa
&Y &5% ¥, @1 I AW A OF GAT T IA
¥ fear a1 woaefra sdwrd v
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TOF Y | ¥ v U § o e 9%, ge
afqr ¥« fowr g%, Tearoe & v faw
F | ¥feT gw IIg I FY THT AT IR
fawer war | ot wwamw ¥ wE TEl
waTH ISAT 74T A ag wET AT 5 wwi
g s yw & o i & fear &
wraaTfgar a8 #, T ¥ FT ¥ FFQW
aqw w3 fav wmgd, S AT
wTaadrat arew &Y sy | e =
wEgaf g A g g &
ox frr gq &t & wrdew s &1
¢xar fear & AR ot wEAT wEE &
®Rr ¥ gy w9 FOm fawm & agA
A FHA W g & W@ § 6N
SEIERE I TET FRA gU IE F
§aTg & varer &) 74t | § s smgan
£ 5 3w & fawrfaer & 97317 ot arer e
g1 a7 ¢ gt F TR A < qr ey fran
TR amA § A & far &0 "gm
7 TG w0 & e T O § 7

(gl qTa-gaAr I W & WAA
warg ot FrrvaT arew o 43 gu & ag
e faar @ win) SoiEEr sfiady
arfat frmr &Y g0 ¢ o g Owi
%l oF aga wfag s sEear f ok
39 ! SAGT 97 A F A FggAW
ST a1 | §HT geTHT afeT forer aga
foger gur 8 1 fage g9 & gfeami =
diz 761 3 faar nar @ wRY Y@
AT &9 "EA ¥ gorav | agt gfew ard
thafistagrar s & w ® @F
LugtNge o ¢ oAy gfww &
CWIY 9T T %) QWA KLAT § ) °W A
¥, ey wmar g 5 s 1Ok
Ew 1 A gfam & weEae £ s
& T FE AT AT A IW T
weerey agt § A 7 9w wwaw -
% fisd my 1 Hfsa g @ gt aEwr

AGRAHAYANA'R9; 1890 (S4KA4) -

@yu ot zaee off gr i
g aMT AR § | @ JW T W
TEANTH FT & T & FUC FAAT FLAAT
I TOR T N AR Y TWW wEAT
s § 1 ST AT Y AWAmE T E
wftg 6 95 &% 7 & Sfww &
geaedl # fozamr | wP faed @
forelt gg w4t ®Y v aner & srEare @
aogs wglem, w3 qup @ 5 oenm
AR I N3M & Fiwy frafar I &
waz-aeeq &1 aqfeey gear & fag soe
w01 ? o w1 A st famaw g
Feggawgfar?:

“T aTETC A g € ¢ e se
geeg ¥ faAerEsfa s Wik
mgTaAg g 1"

A 7z fer S Y e ?
FOFIX T 997 %5 4 uwy & 7 ag
% gferg a7l Y owT £ A N @ H
T ST WE § 1 aY & g ST g
g s 7ar gg ®ft agixw o A grAT X
oo dare § ?

(2) war azgt N gfew gwax *w
T § IA BT TAATEAT FH A 7 Al

(3) AT EHT AT FCE &
fasfaer & ar agr ot erdf ww W 3,
gfaa arx azerdt #3 @ § frg & wtm
o FART A G197 ¥ @ &, 77 A ugy
AT q¢ eraTadY ® 0 %< T wrdardy
s ?

TE-wr garew & wog-df («f
frorwo gww) : v wgiag, agt T
fagre % aA—ATT TATIH W AEATM
pra¥ oy ¥ guw oAt A wfare
wa ¥ ugAr feafys &Y ars fear §



ot erarere. weelt ;- oyt qerge-
owAirralry

st fewrecy g : AT axed &
W Ot ard A vl &, Forer & T
IR AN 2o, afer it oF w1
39 I TET &I AN |

wgt ow aixr Y ar &, gw §w W
W kAR aw e e
foery ff ST weer §, vy et N
g, Jrer Bk g ¥ o w2
qefwr < ¢ K @ g o g S
OTar, g9 X @ & qFaew ¥ A% AW
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aeNTT WY quAr @ ot iy wiw-
qeare v ¥ faenrd ¥ orq vav fer
fr amat goer WY ¥t wwr Wi ¥
sarfry sare o Fo v g o
wrow w6 & fe a0 ¥ S afmma wt)
I gae X g AV A fee ¥ Jamar
tgw @ o we e ¥ 9wt s
HTHTT Y AATE ®C &7 |

MR. SPEAKER : The House stands
adjourned sine dle.
20. 00 bes.

The Lok Sabha then adjourred  sine dis,



